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. ORDER

. In thlS MA the respondents of OA have prayed for
three months' time to comply with the order dated 26.2.2001
passed in the OA. The MA was filed on 18.5.2001.

2. - In the .order dt. 26.2.2001 the respondents were
directed to give the benefit of the Apex Court judgement
referred to thereln to the applicants within three months and
to give all consequential benefits thereon within further two
months thereafter. The time to éive the benefits of seniority
vand_promotion'as per the order was to expire on 26.5.2001 and
the time to give the consequenéial benefits will expiré on
" 26.7.2001.
3. Aftér hearing the 1d. counsel for the pefitioners
of the MA and going through the averments made in the MA, I
am not satisfied with the reason assigned for seeking extension
of time. ) |
4, "However, considering the facts and circumstances
. of the case and for the ends of justice, by way. of last chance,
‘ igxthe respondents are allowed time of one month from to-day
to comply with the order regarding fixation of seniority and
giving promotion to the ‘applicants and the consequential
monetary benefits shall have to be paid within one month there—
after. This order is passed subJect to payment of cost of
Rs. 2000/— to the applicants of OA as condltlon precedent,

MA stands disposed of accordingly.
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